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lt. ACT No. TV. O F  1851. 

Passed by the Hon'ble the President of the Council of India 
in Council on the 25th April 1851, witlc the assent of 
the H o s t  Noble the Governor General of India. 

I 

enacted. as follows : 
- I .  

, y 
' F i  , I 

I. So m ~ ~ g h :  pf Act XIV.  1835, as empowers the Governor of Bom- 

.bag in G~ypoil  to confer on any Assistant Magistrate, by a special order, 
any of the powers of a Magistrate, is repealed. 

11. The Governor of Bombay in Council may appoint to any Zillah 
or District one or more uncovenanted Deputy Magistrates, with the 
powers hereinafter specified. 

111. Every person appointed to the office of Deputy Magistrate 
under this Act shall, before entering upon the execution of the duties'of 

his 
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his office, make and subscribe before or~e of the Courts of Record 

under Act XXI. 1837. 

d i t ~  Magistrate, may be employ& as a judicial officer, or 3 an oace r  o 
. Bolicej or both, at tihe dhreticJrd of the Governor of Bombay in Council. 

As a judicial officer he shal exercise the powers of a covenanted Assis- 
tant, under Section 111. Regulation XII. 1827, Regulation IV. 1830, 

Regulation VIII. 1831, of the Bombay Code, and Act XXV. 1839, 6r 
the full powers of a Magistrate, when specially authorized by the Gover- * 

nor of Bombay in Council ; and, in such cases, he shall be subject to 
such authority in regard to appeals from his decisions acd judicial orders 

its is provided under the above mentioned Regulations for the decisions 
and .orders of a covenanted Assistant or of a Magistrate respectively. 
d s -  an officer of Police, he shall be in all respects subordinate to the ' Magistrate under whom he is placed ; he shall exercise such executive 
powers only as the Governor of Bombay in Council, or the Magistrate, 
with the sanction of the Governor of Bombay in Council, commits to 
him, and shall-obey all lawful orders so issued, and perform all duties so 
assigned to him by the said Magistrate, who shall be at all times compe- 
tent, subject to such orders as he receives, from time to.time, from the 
'Governor of Bombay in Council, to extend, limit or resume the execrx- 
tive powers committed to such Assistant or Deputy. 

V. Nothing in this Act contained shall be held to disq;alify any 
- uhwvehanted Officer in the Revenue and Judicial Departments from 
holding, at the same time with any other office, the office of Deputy 

- 
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VI.  A Deputy Magistrate appointed under this Act shall not be 

dismissed from office for misconduct, without the sanction of the Gover- 
nor of Bombay in Council. Whenever there is reason to believe, that 

a Deputy Magistrate is disqualified, by neglect, incapacity, corruption 
or other misbehaviour, for continuance in office, a report shall be made 
by the Magistrate for the consideration and orders of the Governor of 
Bombay in Council, who shall be competent to suspend such Deputy 

Magistrate, and order a further enquiry into his behaviour, or order his 
immediate dismissal, as appears just and proper. 
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